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(ii) Annual Report of Bongaigaon
finery and Petrochemicals
Limited, Bongaigaon, for
the year 1977-78 along with
the Audited Accounts and
the comments of the Com-

ptroller ang Auditor General
thereon.

(3) A statement (Hindi and Eng-
lish versions) showing reasons for

delay in laying the papers mentioned
at (2) above,

[Placed in Library. See No. LT-—
44468/79].

NomwricatioNn Unpsr Cusroms AcT,
1962.

SHRI NARSINGH YADAV: On
behalf of Shri Zulfiquarullah,

I beg to lay on the Table a copy
of Notification No, G.S.R. 287 (E)
(Hindi and English versions) pub-
lished in Gazotte of India dated the
8th May, 1979 regarding the revised
rate of exchange for conversion of
Japanese yen into Indian currency
or vice-versa, under section 159 of
the Customs Act, 1862 together with
an explanatory memorandum.

[Placed in Library. See No. LT—
4469/79)

(Interruptions)
MR. SPEAKER: No, no, it is not
allowed, Don’t reecord,
(Interruptions)**

MR. SPEAKER: All of you will
kindly sit down. Don't record.

(Interruptirons) **

Let us go by order, Mr. Yadav.

13.36 hrs,

CALLING ATTENTION TO MA-
TTER OF URGENT PUBLIC IM-

PORTANCE
**Not recorded,

(i) Taking over of Public armo-
uraies by the Army following
Police Agitation in Punjab.
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AN HON. MEMBER: Sir, Govern~
ment hag failed in its duty as it has
not supplied the Hindi Copy.

MR. SPEAKER: Mr. Patel, why was
the Hindi copy not supplied?

THE MINISTER OF HOME AF-
FAIRS (SHRI H M. PATEL): I
thought it should have been circu-
lated.

A gl T W (79Q) W wEneg,
g Qo w1 WHE Y o § WY Aw G g §
fir Qo ] et ¥y Wi ¥ S¥ w@EET M@
§ ) 97 o 7w @ Fe ww fiedr W A dar
zzﬁm@mkwmﬁw@@maeﬁ ATt
e g ... (W), .

THE MINISTER OF HOME AF-
FAIRS (SHRI H M. PATEL): I
am sorry for the lapse. (Interrup-
tiong),

MR. SPEAKER: Mr, Yadav, as there
is no time you bear for today. In
future this should not happen,

SHRI H. M. PATEL: Sir, accord=
ing to information received from the
Government of Punjab, small groups
of policemen in Punjab have been
indulging from about the 7th May
in demonstrations and . rallies in
some parts of the State. 'What ap-
pears to have brought mafters to a
head was an incident at Mandi
Gobindgarh on 6th May wherein a
policeman on duty was medically
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examined by an A.S.I of the concer=
ned Police Station on account of an
M.L.A. alleging that the conslable
was in a drunker condition. The
medical examination revealed that
the constable was not drunk, but
this incident was resented by
policemen at Patiala as an uncalled
for interference. Some  persons
have been making efforts to orga-
nize a police association in Punjab
for quite some time past. They
have been highlighting the grie-
vances of the policemen in regard
to inadequacies of residential acco-
mmodation, use of orderlies, addi-
tional pay for duty on off days and
several other aspects of service con=
ditions. 'The indiscipline has main-
ly taken the form of protests, rallies,
dharnas and demonstrations by
small groups of policemen in some
centres in Punjab. The agitation
has, however, been wholly peaceful.
But indulgence in such activities is
itself illegal and improper in ac-
cordance with the provisions of the
law made by Parliament in this be-
half. The State Government have
reported that the punjab Pay Com-
mission have already made recom-
mendatnons on several matters re-
lating to the conditions of scrvice of
the policemen. The Covernment
are engaged in processing the Te-
commendations of the Pay Commis-
gion. The Govt. of Punjsb are
also considering other matters such
as housing. They are rightly of the
view that while grievances of the
policemen should be expeditiously
and sympathetically looked into,
there should not be any compromise
in matters of discipline. It is pri=
marily to prevent any spread of
this indiscipline that they have
aought the assistance of the Govern=
ment of India by locating adequate
resources of BS.F, at different places
ag a precautionary measure. 18
agsistance has been made available.

At the request of the State Go~

vernment, the Army took over the
of the jab Armed
e Patiala

Police armouries at (a)

MAY 15, 1979

in Punjab (CA4) 268

(Bahadurgarh Fort) and (b) Jullun-
dur. Cantonment on the 13th May,
1979. The armouries continue to be
guarded at present by adequate num-
ber of troops on behalf of the State
Government. No force was necessary
in the process of taking over the
guard.

We have remained in touch with
the Government of Punjab over
these matters We are anxious
that while indiscipline cannot be
condoned all efforts should be made
to persuade the policemen to return
to disciplined ways. I am also
anxious that their various grievances
which are existent in almost all ihe
States should receive syvmpathetic
and expeditious consideration,
Some of these matters have already
been studied by the National Police
Commission, whose Interrm Report
has been received, and where final
Report is expected in the next few
months. The Commuission’s lecoms-
mendations in thewr Interim Report
are being processed and will be
suitably discussed with the different
States to evolve a national consen-
sus on the issues dealt with in the
Report I am also enxious that
Stutes should agree to a reasonable
time-schedule for the implementation
of the agreed measures designed to
improve the working conditions and
consequently the efficiency and mo-~
rale of the police. While we will
spare no efforts in these directions,
and ensure that decisions are taken
and implemented expeditiously,
it should be realised that the jssues in-
volved cannot be resolved overnight. I
woulg therefore make an earnest ap-
peal to the Policemen to accept the as-
surances 1 am giving and to give up
recourse to agitational methods and to
continue functioning as disciplined
forces,

off e SR TTER I TR,
ey ot R oy ware fear & w9 w1 g e @
tafaforars w1 e | f o # gradew @
e wiiwere o wreo o wfiy w1 W M
Mim&q«uwmt:
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He claimed that the overall

situation had improved, there had

been no ‘abandonment of duty’ by
pelicemen anywhere so far.

Even if they had gone out to
attend the demonstrations they
had left behind a constable and a
head constable to guard the police
station.

Moreover, they have held peace-
ful demonstrations and have not
disobeyed their seniors in respect
of their patrolling duties. He
described the agitation as ‘disci-
plined agitation’.
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“He must be made to fear his
officer more than the enemy.”
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6 o
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Mr, Speaker: You cannot go on
talking. Rules provide only for one.

ferme saw amw : dU A TEre
f& zg afaw fratez w1 wrey §
¢4, @ & fad dam TR AN
@ & It F ooma femrd, sgr
w7 ;r:z R A FETam s

SHRI H. M. PATEL: The hon
Member has asked a number of
questions, to several of which I can-
not give answers, because he wants
to know the difference in salaries of
the Ministers, IGS and the consta~
bles. He considers that the diffe-
rence to-day is 50 times. I can only
say that it is not 50 times. But the
difference is fairly large, though it
is not as much as 50 times.

L]
¢
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%ggﬂuﬁ

«fr wiow amoft: 100 TR W &
g 1 W 100 W owF &

sfique qogdw  : 100 TR T wH
a4 @ wwaw |

wt wive arft ¢ #13Y, T ww gfae
mﬁ,ﬁrmzmuqﬁnmﬁzuqﬁ

SHRI H. M. PATEL: I have al-
ready said in my statement that the
gservice conditions and the working
conditions are not satisfactory; and
that, therefore, they are being look-
ed into, The National Police Com-
mission’s interim report has already
made recommendations in respect of
these things and they are being con-
gidered. Punjab hag a separate
Pay Commission which they had
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appointed to go into their pay as
well as service conditions--and
other matters like housing. Govern-
ment has already accepted..... .
(Interruptions) From to-day's pa-~
pers it appears that they have ac-~
cepted its recommendations in re-
gard to salaries, which have been
raised quite substantially. ((Inter-
ruptions)

The uestion of discipline is im-
portant. (Interruptions)

SHRI JYOTIRMOY BOSU (Dia=-
mond Harbour): What about poli=
ticians' discipline?

MR. SPEAKER: 1 hope you are in-
cluding yourself.

SHRI H. M PATEL- The Home
Commissioner of Punjab has said
that the police agitation has been
most disciphined; and, thervfore
(Interruptions) he sees a contradic-
tion when I say that indiscipline
should not be tolerated. I think
there is no difference between the
two. Undoubtedly, the police have
carried on their agitations so far in
a disciphned manner, but the very
fact of carrying on an agitation is an
act of indiscipline, as I have pointed
out, under the rules...(Interruptions)

@t wit v R : Ao wew
faerd a1 ?

SHRI H. M. PATEL: The magist-

rates do not constitude the discl-

plining force in the country. These
are the main points.

SHRI RAJ NARAIN (Ral
Bareli): I seek a point of informa-
tion.

& oF werdar wrge § o, (W)
urg SR "

MR. SPEAKER: You cannot do
that. Mr. Raj Narain, You are a man
of experience, Your name is not in the
list. You cannot do this, because
other Member will also ask for that
facility, It ix not allowed,
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MR. SPEAKER: No; he is not ans-
wering that. I am not allowing that,
(Interruptions).

SHRI SHYAMNANDAN MISHRA
(Begusarai): On a point of order, Sir,
After all, a calling attention motion is
not a dialogue between the Minister
and the Member who has tabled that
caling attention motion The entire
House 18 a party to the calling atten-
tion motion. If any question had been
put to the hon Mimster to which an
answer has not  come, the entire
House 1s entitled to know.

MR SPEAKER‘ Mr, Yadav 15 ask.
ing that, Nobody else can ask,

SHRI SHYAMNANDAN MISHRA:
Thig 18 not a dialogue, T must say,
between the Minister and the Mem-
ber.

MR. SPEAKER: Only the Member
can ask,

SHRI SHYAMNANDAN MISHRA:
Would it be your pleasure to ask
every Member to quit the House and
let the Minister and the Member carry
on the dialogue? (Interruptionsq. We
are all a party to this, This ig a mat-
ter of public importance and that is
why a calling attention mdtion ig per-
mitted. (Interruptions).

MR. SPEAKER: There 1s no point
of order.
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SHRI HL M. PATEL: I says already
said that I have not got thig informa-
tion, He says I shoulq have the in.
formation in which class the persnns
arrested have been puf. Most probably
they have heen put in Class C, but I
have no information on this, (Inter-
ruptions )

st wer R F«z{m‘rm&: e
wgYET, a7 agA f w &Y &

MR. SPEAKER: The question about
the class in which they have been put
does not arise out of this

&t wawteclay : gz @ga @ fag adr
¥oer % ga & fv omt AEen @ aang
Wt mrem Ay ¥ @ 4y ug wew R fag
Wt war & @ AT g A dr W @
fag it wwr & qra A & 1]

MR, SPEAKER: He cannot find out
the class, whether it is A o B o
something else.

SHR! H. M, PATEL: Now he aas
asked another gquestion about what
steps are being taken so that they do
not spread to other States. It is for
that reason that the Punjab Govern-
ment took strict disciplinary action;
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a?rict in the senge that those who are
ring leaders are being arrested....
(Interruptions)

SHRI JYOTIRMOY BOSU: ‘“ring
leader” is a derogatory term.

SHRI H., M, PATEL: All right, I
will say ‘“leader”, 1f you like; I
have no objection. On the question
of difference in salary, all I can say
is that the gifference would be fairly
considerable, but it will not be as
much as 50 times; it may be at the
most 20 times.

SHRI JYOTIRMOY BOSU: The
statement that the hon, Minister read,
I take 1t that it is Shri Patel's draft.
He is good draftsman, because 1 have
intimate knowledge of hig ability. But
I see that he has used words like “ia-
dulgence in such activities”, “indiscip~
line” ‘use of orderhes’. This state-
ment would have been good enouzh
for this House 50 years earlier. But
I cannot blame Shri Patel, Because
of his age and background, I cannot
blame Shri Patel for he cannot come
out with many progressive ideas or go
with the times. He 1s 50 years behind
the times. One failg to understand why
certain. ... (Interruptions) I am say-
ing something substantial.

One fails to undestand why certain
categoriegs of Government employecs,
namely, the policemen and the de-
fence personnel, should be deprived
of the Fundamental Rights like the
right of association and collective
bargaining in a peaceful manner. 1
would like that to be explained first
of all,

The policemen in recent times have
been made into a tool of repression
and oppression for political gaing and
for committing political mischieves.
You cennot blame them wholly for
that. It is the hand that rocks the
cradle that ruleg the world, the peo-
ple who are behind it who are responsi-
ble for what the police have been
mede to do. Even the most
homest  police officer today finds it
'difficult to function because of poli-
tical interference. Because of the fight
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for political gains by individuals,
groups and parties, it has become im=
possible for honest officers to func-
tion. It is & reality and let the
Parliament understand that.

While we are djscussing the police
unrest in Punjab, I am reminded of
what happened in Delhi some years
ago. I am looking at Shri Chavan,
because he wag then the Home Mini-
ster. I am sure he remembers the
bolice unrest in Delhi. What were the
root causes? tt is the worst economic
and working conditions.

In 1908 I was arrested in the Delhi
roads for some reason. Since
there was no place in the
police lock-up in the  Parliament
Street court, they took 56 of us to a
police harrack. Then [ could see for
myself how the policemen are living,
I found that one smpgle bed wag being
used by two constables hecause they
were off duty at the same time. It
went to that extent,

On 8th May, 1979 the Police Consta=
bles' Union, Punjab. in thejr memo-
randum stated,

“We have been working as slaves
of bureaucrats for centuries: Inaia
achieved independence in 1047, ... .
nut we have not get  the (reedom.
We have to wurk for 24
hours a day and have to
perform the same old duties as are
Governed by the former British
rulers ”

The demands in the memorandum
state: revision of pay scales, higier
increments, residential accommoda=-
tion for 75 per cent of the force (this
is a very modest demand, Dbecause
the Khosla Commission, whose report
1 have got with me, recommended 100
per cent accommodation for police
constables), shorter duty hours, grant
of leave when asked for, pay
working on Sundays, supply of pro-
per uniforms and recall of policemen
doing domestic work in officers’ resie
dences,

In Europe, even in capitalist coun-~
tries like West Germany, they have
enacted laws which  guarantee
the same rights to officers and men In
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the armed forces that are guaranteed
to the civilians. There is no restric-
tion on the members of the armed for-
ces forming associations, becoming
organisations
ang parties, and their right of free
speech includeg the right to voice po-
litica] views, A man with a grievance
can ventilate the same, Tthese
laws have been enacted even in capi-
talist countries, Here we say we have
introduced socialism with a dholak
and a tabla, but we cannot do even
what the capitalist countries are de-

ing.

In Sweden, the Ombudsman is elec-
ted by Parliamen{ tgo represent the
views of the armed forces. There is
also an Armeg Forces Association to
ensure protection of the rights of the
service  personnel. This is being
done,

What a pity that the ruling class
only finds scape goats! Whenever
they see an educated policeman or an
educated boy in the army or the de-
fence forces, they immediately keep
a special eye on him, ang they consi-
der that he ig the root of all trouble.
This is the attitude. And Mr. Patzl
heads a Ministry which is notorious

for this. They do not believe in
human virtues, they believe that
everybody is a criminal. The Home

Ministry’s attitude has always been
so, and it still remains the same,

The Governments that were in
power for 30 years from 1947 never
lifteq a little finger to care for the
policemen, but now, to harness ponli-
tical gajns, they are shedding croco-
dile tears. We see Darbara Singh
running about and trying to tell peo-
ple that the policemen’s demands are
very right and legitimate, and they
should be met. What were you doing
for 30 years?

Not too long ago, in Delhi itself
there were massive agitations mount-
ed by the policemen, and even that
did not act as an eye-opener. The
Congress Government took recourse
to severe repressive measures, and
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most of them were imprisoned, haras-
sed for years and thrown out on the
streets to strave, anq many of them
came from scheduled caste families.
Today they are shedding crecodile
tears for them.

The irony of this is that the vota-
ries of Jayaprakashji who gave a
clarion call to the armymen and the
police not to carry out unlawful com=
mands, are taking action against the
agitating policemen, but the Cong.
(I) people who opposed that call are
supporting the policemen now. This
is most interesting.

The Union Home Minister 15 fully
aware of the situation in Punjab, but
except for writing some routine let-
ters, they never dig anything, except-
ing sending the Director of the Intel-
ligence Bureau. But when did you
send him? Why did you have to wait
for so long? Was it because of the
calling attention motion?

The Police Commission’s Report,
1966-68, headeq by Justice Khosla is
voluminous, contains two velumes.
They had included Mr, Mullick, the
Chief of the Intelligence Bureay at
that time as a Member of that Com-
mission. And what did the Commis-
sion say? They said that immedi-
ate steps shoulg be taken to provide
family accommodation to 100 per cent
of the members of the police force.
They have alsp said that medical faci-
lities, education for the children of
the policemen, welfare and amenities
should be given. There are long
chapters. I do not want to burden the
House by quoting from them. The
Home Minister should take g little
pains and time, away from the party
factional fightss—he is a sobre man I
know—and read this report. My
question is very specific. 1 want fo
know how far the Khosla Commis-
sion’s recommendationg have been im-
plemented in the Union Territory. If
yeu have not implemented, you
will have to give reasong and produce
a white paper before the House for
not implementing the recommenda-
tions of the Khosla Commission and:
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whether you have advised the States
1o follow the same path and adopt
the same procedure as the union ter-

ritory has done at least as an eye.
wash,

About the National Police Commis-
sion that has been constituted—I do
not want to use the world “old fogies”
—these are old die-hard bureaucrats,
they cannot see beyond their nose;
they can understand the bunglow, the
garden and the memsahib, nothing be-
yound that. Can you imagine that a
Police Commission headed by Mr.
Dharam Vira will be domng good to
the police constable?” Can you mmagine
that? What happened to Mr,
Ramanand Tiwary? What could not
they find a man like Mr, Ramanand
Tiwary to go to the Police Commis-
sion who has risen from the ranks,
who understands their problems—he
was a constable himself—and who un-
derstands what Iife is for a common
policeman Nothing has happened.

My appeal to the Central Govern-
ment and the State Government 13 *o
find out the rea] causes of ynrest. No
use blaming the politiciang and the
policemen., I demand that all persons
arrestegd should be immediately relea-
sed; the cases should be withdrawn
and dismissed persons should be rein-
stated without any kind of penal
action, There should be no victi-
misation at all.

I would like to put on record that
the Punjab Government, though lat,
has increased the pay and allowances
and given further amenities the
value of which comeg to about Rs.
100/- a month and it is quite a good
gtep that they have taken,

The right of association has been
granted to the policemen in the States
of West Bengal, Kerala Tripura and
Bihar. Why ig it that the policemen
ih other Stateg should be discrimina-
ted in this matter? Similarly, it
should also be extended to the de-
fence personnel. Why should they be
treated as a second class category
citizens.
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I would like the hon. Minister, Mr,
Patel to tell us whether they are go-
ing to have a fresh look into the
genuine causes of grievance and, if
so, how soon and what are the actions
they have taken on the Khosla Com-
mission’s Report, why they have not
acted fully as per the recommenda-
tions noteq therein, Thev should
publish a white paper within three
months and let it be laid on the
Table of the House.

SHRI H, M. PATEL. I do not know
why the hon Member 13 anxjous
about the Khosla Commission’s report
when the National PPolice Commission
has now been constituted

SHRI JYOTIRMOY BOSU
it consumed a lot
quer's money

SHR] H M PATEL' Thay I under-
stand But you will recollect that
this was sometime 1n the past and 1
cannot tell you exactly how much
work was done

SHRI JYOTIRMOY BOSU: Where
is the Report?

SHRI H M PATEL- It has not yet
submitted its final report

Because
of public exche-

It has submitied an interim reprt. ..

SHRI JYOTIRMOY BOSU: What is
the interim report? Where is that in-
terim report?” Hag he lald it on the
Table of the House?

SHRI H, M. PATEL. It has not yct
been laid on the Table of the Iouse.

SHRI JYOTIRMOY BOSU: I gather
that you are asking them to change
certain paragraphs and certain recom-
mendations.

SHRI H. M, PATEL: You may sus-
pect that. But we are doing nothing
of that kind,

I have already said that the work-
ing conditiong of the policemen are
not satisfactry; their salary scales,
etc. are not satisfactory. I ref
in the statement to the various grie-
vanceg which have been particularly
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pressed by the policemen, that is,
inadequacy of residential accommoda-
dation, use of orderlies as servants,
additional pay for off-days...

MR. SPEAKER: The urgency of the
matter is: Are you implementing all
that?

SHRI H. M. PATEL: I have already
said that we are taking up these mat.
ters now jn the Government of India
and we shall see that orders are pas-
sed very early

Then, he referred to the question of
association. There  has undoubtedly
gnt to be, In spite of what Mr.
Jyotirmoy Bosu may say some dilfer-
ence 1n this question of the price and
the armed forceg and such other for-
ces

SHRI JYOTIRMOY BOSU Why?

SHRI H M PATEL. It may be
difficuit for him to  see But it is
generally seen that that 1s so The
right of association 15 an 1ssue  of
sreat amportance The legal position
18 that by virtue of the provisions of
the Police Force Restrictions of Rights
Act--the actual words are, restrictions
of rights—1966. the palicemen can be-
come members of only recuognised as-
sociations.

Now, in regard to recognised asso-
c.atiens, there are certain guidelimes
that have been laid down. For in-
stance, the membership 1s to be res-
tricted to serving policemen only. No
outsider shall be eantitled to mem-
bership or function as an office-bearer
of the Police Association. These are
some of the rules which are being
examined, and we hope to see..,

SHR] JYOTIRMOY BOSU: How
soon?

SHRI H. M. PATEL. Very soon.

SHRI JYOTIRMOY BOSU- How
very soon?

MR, SPEAKER: Very very so0mn.
Mr, Chitta Basu.
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SHRI CHITTA BASU (Barasat):
Mr. Speaker, Sir, the statement of the
hon. Minister, If 1 am permitted to
say, only betrays callous, eriminal
and cyenilal indifference to the con~
dition of lhfe and work of thousands
of ordinary constables.

PROF, SAMAR GUHA (Conta:):
The word ‘eriminal’ in thig context is
not Parlhamentary, He can use the
other words. ...

MR, SPEAKER: Criminal negn
gence 1s not unparliamentary.

PROF. SAMAR GUHA: In this con-
text.

SHRI CHITTA BASU: 1 have said,
‘crimunal indifference’. He knows the
meaning of ‘criminal indifference’ I
do not call him a criminal, but his
action may be something of that na-
ture,

The thrust of his statement, accord-
Ing to me. 1s tc deny the tundamentai
right of a citizen to form an associa-
tion and ventilale peacefully his or her
grievance as enshrined in the Consti-
tution of our country. The statement
ig a veiled threat not only to the
policemen of Punjab but to the police-
men all over the country. It 1s a vell-
ed threat to democracy, to the peo-
ple who want to organize themselves
on democratic lines ang preserve and
expand democracy in our life today.
This 18 my general observation 1e-
garding the statement. ] am not al
all satisfied wijth that. I hope, the
hon. House will agree with me that
the thrust of the statement is anti-
democratic, the thrust of the state-
ment 1s not in keeping with the trends
of the time, the thrust of the state-
ment 13 not in keeping with the
pledges given to the people by the
Janata Party for the restoration of
democracy and further expansjon of
democracy. Instead of expanding de-
mocracy, the statement is only a veil-
ed threat to curtail democratic rights
in a more and more dangerous man-
ner.
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With regard ip the Punjab police
revolt, if I am permitted to say, there
are  certain general grievances
which are of this nature, namely, thewr
not having normal working hours,
irksome political interferences and
pressures, comparatively lower wages
in relation tp the workers engaged in
public sector industries ang other
government departments, lack of ac-
commodation for the men ang their
families, lack of trade union rights o
orgamize themselves and seek redres.
sal of their just and legi:timate grie-
vances. The hon. Minister makes
an earnest appeal that they should
not take t{p the path of agitation Bat
in his statement he has said that the
agitation has “. however, been whol-
ly peaceful”. He admits that the agi-
tation has been wholly peaceful But
what hag the Punjab Government
done? They have disarmed a large
numbe, of policemen, thevy have ar-
rested a large number of policemen,
they have dismissed a large number
of policemen and that top withou; giv-
g any notice, without giving any
opportunity of being heard which s
a fundamental right. They have un-
democratically dischargeq and dis-
missed a large number of policemen,
they have put them behind the bars,
they have disarmed them, they have
dealt with them in g shabby manner.

The question is not a momentary
one. 1f T may say, even in the Punjab
a Pclice Commussion was set up 1n
the year 1949-50 under the Chairman-
ship of Justice Mahajan but its re-~
commendations have not yet been im-
plemented

Then on the recommendation of the
National Police Commission as he
mentioned, a Study Group has heen
set up in Punjab and nobody knows
when the findings of the Study Group
will gee the lhight of the day

Then there was another Committee—
Aswini Kumar Police Welfare Semi-
nar Committee which recommended

-ggveral welfare measures in December
1977 which included amongst others
{1) formation of a Grlevances Ceuncil
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and (2) Central Welfare Officers in
each State on a whole-time basis.
None of the recommendation has s0
far been accepted by the Punjab Go-
vernment.

Here the question 15 an important
one. As he says, there are certain
categoties of workers or certain cale-
gornies of employees of government
who are denmied all democralic nghts
of formation oif a trade unicn and seek
redressal of thewr grievances 1n a
peaceful manner A suitable mecha-
nasm can he to have a Gnevances
Council That .s the mimimum thing
which can be expected ol a demacralic
government So far, the gevernments ot
West Bengal Kerala Tripura and
Bihar have given them the mght to
form an asscciation Sir. policemen
are also humuanbeings Policemen are
also c.tizens of our couniry Thercfore
they have equal rights as I enjoy. As
I have got the treedom of speech. ab
I have got the freedom of forming an
assuciation, as I have got the mght to
lead and demonstrate, equally the
Polcemen ol our couniry must have
that r ght In this context{, may 1 know
from the hen, Minister whether he
would revise the entire policy of
having a closed attitude towards
Policemen and in this pariicular case
whether the government would pro-
pose to repeul the parlicular obno-
x1ous and undemeccratic rule by which
the Policemen are denied the funda-
mental right of formung an association.

My second and last question is:
whether the government would advice
the Punjab government to take a
lenient view of the situation and take
a liberal view of the thing and not
resort to victimisation of the agitating
Policemen and would release all those
who have been arrested and would
reinstate those who have been dis-
missed or discharged without showing
any reascn whatsoever.

Would the government advise the
Punjab Government to have some
kind of negotlations between the
Unions already formed and the Home
Minister of Punjab?



285 Police Agitation VAISAKHA 25, 1901 (SAKA) in Punjab (CA) 286

I think my questions are quite speci-
fic and relevant and I think you would
help me get categorical answers from
the Minister,

SHRI H M. PATEL: The hon.
Member, for some reason, thinks that
the statement I read out shows a ~al-
lous criminal and cynical attitude,d I
do not know where he sees the cyni-
cism in my statement........

SHRI CHITTA BASU: Every word
of it is cynical.

SHRI IH. M. PATEL: In fact it is
the most realistic statement which can
be made,

About the eriminal part, I will not
say berause 1 am as enxicus as he 18
and anybody clse, to see that the
Police are treated fairly, justly and
as well as possible.

He says callous. How can you call
me calloug when I am anxious that all
these thuings should be dune. I do not
accept these charges.... (Interrup-
tions) 1 am equally anxious and that
15 why 1 have stated that I wish io see
that the various retommendations of
the National Police Commission and
other rerommendations whirh are
under our consideration are finalised
as quickly as possible and implement-
ed expediticusly

Now, in answer to Mr, Jyolirmoy
Bosu's question ‘When and how soon'
I sajd ‘very soon’. And when empha-
sis was required, I said ‘very very
soon’. Now, if there ig any question
of our attitude being callous or cyni-
cal towards the policemen, I would
only ask my hon. friend if he does not
think that there is any need for ensur-
ing agitation along certajn lines on
the question of right of association;
the right of association is
given to them and should
be given to them, but in a restricted
form. This is our view also.
It is not that anybody tock
it away. It s this Par-
liament which tock it away, if you
like, some of the fundamental rights.
(Interryptions) Parliament is the

institution.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Parliament also passed
the Forty-second (Constitution) Am-
endment Act,

SHRI H. M. PATEL: That is why
I am saying.

MR. SPEAKER: He asked vou
three questions. Would you revise
your atlitude completely towards the
policemen?

SHRI H. M. PATEL: My attitude
is already being revised but pot comp.
letely to his satisfaction but, I think,
to the satisfaction of the policemen.

MR, SPEAKER: His second ques-
tion ig about the repeal of the Acl.

SHR] H M. PATEL: It is not pos.
sjble. As far as ] can see, a certain
amount of restriction of these rights
will be necessary.

MR. SPEAKER: His last question
is whether you will ask the Punjab
Government to take a lenient view.

SHRI H, M, PATEL: We have ask-
ed the Punjab Government to take a
lenient view. 1 shall be very happy
to advise the Punjab Government to
take as liberal an attitude ag possible,
consistent with the maintenance of
discipline.

SHRI SOMNATH CHATTERJEE:
Can the Minister give an assurance
in the House that he will not take to
any other recourse unless it is warran-
ted? No enquiry is there; no charge-
sheet is there,

MR. SPEAKER: Now, Shri Ram

Shastri. o
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SHRI H. M. PATEL: Sir, the last
question of my hon’ble friend tock me
in how many

to

action.

none of us here would like

States we would like this agi
get spread betore we take any

aback when he said that

Well, Sir,

ness.”
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police agitation to spread beyond the
imits of Punjab and, we hope, we
shall be able to bring them to certain
disciplineq lines very shortly.

So far as his desire for an assurance
is concerned, I may assure him that it
is my intention to take it up with the
State governments and see that these
matters are decided upon very quick-
ly. Some hon’ble Members do not
like my using the words ‘very very
soon’. So, I would say that it will be
my endeavour to see that some defi-
nite decision are taken on great many
point a before the end of the financial
year.

12.40 hrs.

PETITION RE. CHANGES IN MAR-
RIAGE, DIVORCE AND INHERIT-
ANCE LAW FOR HINDU WOMEN
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[MRr. DEPUTY SEAKER: in the Chair.]

STATEMENT BY MEMBER RE.
ANSWER TO USQ NO. 2023 dated
6-3-79 in RESPECT OF BABUDIH
; SLAG DUMP OF TISCO

SHRI A, K. ROY (Dhanbad): Un-
der Direction 115 I hereby point out
the inaccuracies and contradictions in
e statement of Shri Karia Munda,
ister of State in the Ministry of
Bteel and Mines, in answer to my un-
starred question No. 2023 dated 6th
arch, 1979.

In answer to part (a) of the ques-
on, the Minister has said, “No, Sir,
\vk O have also demed that any

he issue of fake contractors in
dih Slag Dump was raised in the

VAISAKHA 25, 1901 (SAKA)

Direction 115 ogp

‘House in connection with the Call At-
tention dated 23rd August, 1978 on
drowning of 6 Adivasi women and
children in Subaranarekha River by
the musclemen of these contractors.

When this statement is read with
the statement made quite a few
months back by the Minister of State
for Home Affairs while replying to
the Call Attention, one is bound to be
struck by the glaring contracdiction
between the two. The Minister of
State for Home Affairs had said on
23-8-78: “the second point raised by
him was whether he was the real
contractor or who was the contractor
in whose name the contract stands.
In this particular case one Sachida-
nand Mishra appears to be the be-
nami contratctor because the real
contractor is Sheoji Singh who is
rich man of Jamshedpur; he has
taken the contract for Rs, 5.25 lakhs
and the contract is to expire on 31st
December 1978”.

It is worth noticing that the name
Sachhidanand  Mishra was not sug-
gested by any hon’ble Member. The
Minister volunteered this information
himself, which means: this name
came to be known to him during the
course of the preliminary enquiry he
had made into the matter over which
the country and the House were agi-
tated.

Now, the answer of the Minister of
State for Steel and Mines to my ques-
tion that “the TISCO have also
denied” clearly emphasised that he
claimed that there was no fake con-
tractor and the government was rein-
forced in its view by the denial of
TISCO. In other words, what the
Minister of State for Steel and Mines
wants to convey is in clear contrac-
diction of what the Minister of State
for Home Affairs had said earlier.

It is also worth mentioning that
Mr. Bhola Paswan Shastri, M.P.,
Chairman of Scheduled Castes and
Scheduled  Tribes Commission had
visited Jamshedpur in connection
with the ghastly murder of Adivasis



